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(vii) NEED FOR STEPS TO BRING PEACE
iN DeLgr UNIversiTy CAMPUS

SHRIMATI GEETA MUKHERJEE
(Panskura): I want to raise the follo-
wing "matter of urgent public impor-
tance under Rule 377.

Employees of Delhi University who
were peacefully demonstrating for
their demands from 1 p.m, on Satur-
day the 19th December were lathi-
charged in the small hours of Sunday
the 20th December and 12 leaders of
Delhi University Karmachari Union
(affiliated to AITUC) including three
of their executive members, were ar-
rested, On the 21st Delhi University
employees, students and teachers te-
gether resorted to strike jn protest
against the lathicharge and arrest and
in support of the employees’ demands.

The demands of the employees are
very reasonable and just. Those in-
clude the demand of inclusion of em-
ployees representatives in the Execu-
tive Council of the University, raising
the number of employees in the Uni-
versity and colleges as the york-load
has increased very much and there
was no increase in the number since
1962, increase of houserent allowance
or providing house, restitution of the
pay cut imposed on them due to their
participation in the gtrike of 23rd
November, the all-India demand day
of the teachers,

It is a matter of great regret that
the University authorities have taken
the road of confronting the employees
with police help instead of a negotia-
ted settlement,

The Minister in charge of Education
fortunately for me is here now and
I hope she would take immediate
steps to bring peace In the camous by
taking initiative for starting a talk
for a reasonable settlement after re-
leasing all the arrested employees.
(viii) NEED FOR ALTERNATIVE EMPLOY-

MENT FOR AD-HOC EMPLOYEES OF
CENSus OPERATION DEPARTMENT
AFTER PROPOSED RETRENCHMENT,
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(ix) NEED FOR ADEQUATE POWER SUP-
PLY FOR IRRIGATION PURPOSES IN
THE COUNTRY

SHRI RAJESH PILOT (Bharatpur):
I want to bring the following matter
of public importance to the notice
of the Government under rule 377.

Power supply in different parts of
the country for irrigation purwvoses to
the tubewells has been very meagre,
and particularly nil in some parts of
the country, Wherever it is being gi-
ven, it is not more than 5 to 6 hours
on the average and that too mostly
during the night time  Watering for
the wheat crop is badly required at
ths stage; otherwise, it will badly
affect the production of wheat in the
coming crop which will automotically
create a national food problem. Thus,
it is requested that Government at
this stage must intervene and make
sure that farmers get at least 8 to 10
hours of power supply for the tube-
wells and it possible during the day
time as December is a very cold
month of the year,

ALIGARH MUSLIM UNIVERSITY
(THIRD AMENDMENT) BILL

MR. CHAIRMAN: Now we take up
the Aligarh Muslim University (Third
Amendment) Bill, There 1is no time
fixed for this Bill and we have to
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University (3rd gwy
Amdt.) Bill

finish jt by 5 O'clock. It has to be
passed....

(Interruptions)

SOME HON, MEMBERS There
should pe more time for this Bill, Sir,
as it is an important Bill,

SHRI G. M. BANATWALLA
(Pounani):Firstly there are many
amendments also of a very vital na-
ture and all those have to be discussed.
Let us proceed with the Bill and then
we shall see,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (It has to go to the other
House.

MR, CHARMAN: I am asking the
hon, Members that while they are
speaking on this Bill, they will not
try to take more than the time requi-
red to discuss this Bill, They will try
to be rather brief.

SHRI EBRAHIM SULAIMAN SAIT:
There must be some time fixed,

SHRTI INDRAJIT GUPTA: They
are bringing forward th’s Bill at the
fag end of the session, Now, the time
is also restricted.

MR. CHAIRMAN: Three hours
have been given, This is a very non-
controversial Bill according to them.
Now, the hon. Minister for Education.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): Mr, Chairman. Sir,
I beg to move:

“That the Bill further te amend
the Aligarh Muslim University Act,
1920 be taken into consideration”

I seek your indulgence, Sir, and that
of the Heouse, for saying a few words
before the Bill is taken up for consi-
deration. The measure that we are
going to conslder is one of momentous
significance, On our parf, we are re-
deeming the pledge that we have given



